
O.A./3c11/97 

1r. S. iatesari Iyer, 
1cc io. 5, 

Virial Co-on. 3cciety, 
Oodhra oad, 
Dahod - 382 151. 

Versus 

Petitioner 

Union of India, throuth 
General aneger, U. Rly., 
iead. Quarter Cffjce, 

Old Buildine, Churcheate, 
Ooithay - 400 020. 

Divisional ailwav anacjer, 
Traction Distribution, 
Establishnent, " . Rly, 
Pra tapnagar, 
'Jadodara - 4. ..••... Respondents 

Coram 	Hon'ble Hr S P Hukherjee .. Adr:.inistrative iernber 

Lon'bje Hr P ii Joshi 	.. jucicial illember 

ORAL ORDER 

Date 6.7.1927. 

Per 	Hon'ble Hr P H Joshi 	.. Judicial Henber 

This is cr annlcatior filed under section 19 of 

Hdrinistrative Tribunals Hct, 1986. The applicant is now 

holding the post of Electrical Charger:an, Power Supply 

Installation, Traction Distribution, Uestern Rrilway, 

Godhra. He has prayed for the relief that the respondents 

be directed to fix his pay in crade R. 300-560 (H) fron 

1.8. 1978 anc to pay the arrears thereof for the ericd 

fror. 	to 5.4.1982. Accdrdine to the aprlicant, he 

was holding the post of "Highly E:illed Electrical Fitter 

qrade - Iin the year 1972. He states that the post was 

upgraded and he was entitled to the benefit of the fixa hion 

of pay fror 1.2.1978. HS per the case setup by the aa - .Lica::t, 

he h s aicde sev 	1 rn 	sc r tatier s ir Li1  S rc c :d Dut his 
/ 

recniests have not been considered, Re has relied on the three 

J

representationsiade by hiii du inq the ynar 1981 and the 

last one rr.ade in the year 1987. 

The petitioner c1airs relief for fixation of ray 
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which according to him, was admissible to him from 

1.8.1978. The cause of action therefore had arisen for 

the present applicant in the year 1978. Low, when his 

representations were not accepted by the respondent and 

his grievances were not redressed, he ought to have 

taken legal action in this regard. It is estalished that 

representations for redressal do not keep the matter 

alive. In view of the provisions laid down in section 

21 of the Administrative Tribunals Act, 1985, the 
4 	 y 

applicatiorZthereiore stands rejected in limine'. 
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